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DATE OF DECISION 192,04 .
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"Th? Hor'ble Shri Justice M.S, Deshpande, Vice Chairman,
Y “ s '

The Han'ble Shri

Jhether %eqortQ{”of 1acel oanars may be allowed Lo seo
the JUO"“W&ﬂL '

3, whether ihe rdships -ish %o sze the fair cony of
+tho Judnzes -

4. hether it nee’s to be circuleted to other Bemches of
the Tribunol ? O

1

2, To be reforred to the Heoorter or not ?
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(M.5. Deshpande)
e Vice Chairman.
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Shri S.R. Swami. ... fpplicant,
V/s.

Union of India through

The Secretary

Department of Posts.

Dak Bhavan, '

Sansad Marg.,

New Delhi,

Chief Post Master General

Msharashtra Circle

Bombay.

Sr. Supdt. of Post Of fice

Thane Central Division
Thane, +++ Respondents,

CORAM: Hon'ble Shri Justice M.S. Deshpande, Vice Chairman.
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Shri Y.R., Singh, counsel
for the applicant. .

ORAL JUDGEMENT Dated: 10,2,94
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§ Per Shri M.S. Deshpande, Vice Chairman{)

By the present application, the applicant
seeks a declaratidn that the applicant is entitled to
overtime -allowance which had been paid to his counter
parts as psr rules together with market rate of

interest on the arrears,

2, No factual position has been pleaded in
the application and no cleim has been made for any
particular amount.% The only grievance that has

been made in the application is about discrimination
with regard to payment of oveftime allowance,

In view of this position, Shri Singh who was heard
for some time sought leave to withdraw this
applicatiom, with liberty to file another application

by setting out the detailed factual position.
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The appliﬁation is disposed of with liberty
to file a fresh apglication.- No order as to costs.
1

(M.S. Deshpande)
Vice Chairman
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